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HQN'BLE mr.s.r.adige, member (a).

1. fjdai Ram,
s/o Late Shrl Bali Ram,
r/o C-96, Minto Road Complex,
New Deihi-llO OOL.

2. Kishan Chand,
s/o Shri Udai Ram,
IDG,
Ministry of Communication,
*jr/o C-96, Minto Road Complex,

N8 w Delhi-110 Oil. ^^^

(None for the applicants)

Ve rs us

1. Union of India through
ths Secretary,
Ministry of Urban Envelopment,
Nirman Bha'wan,
New Delhi- ilO Oil .

2. The Directorate of Estate,
Nirman Bhawa^
New De Ihi,

3. The General Manager,
Govt, of India Press,
Minto Road,
N® w DeIhi Ees pondents .

By Advocate Shri M.K.Gfcipt^.

JUPg^ENf (GRAL)

In this application, Shri Kis-han Chand,

applicant No.2, IDC, Ministry of Commursication,

Maw Delhi has prayed for regularis at Ion of -Quarter

No,C-96, Minto Road Complex which had been allotted

to his father Shri Udai Ram, applicant No.l.

2. Shortly stated, Shri Udai Ram, applicant

No.l was employed in Govt. of India press and was

the allottee of Type 2 acc ^cmmodation C-96, Minto Ho.ad

Complext. H® retired on 31.3,94, Applicant No,2»s ••
i

Case is that as he was residing with his father-

applicant No.l in ths said acconmodation and has not

drjvvn 3n/ HRA, the said quarter should be' regularised
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^ii.

-o 2

in his name.

, 3, irtisn the case was called out an th« first

• round, applicant's counsel Shri K.B.S.Rajao as 11

as respondents' counsel Shri M.K.Gupta were present

and it was agrf^ed that this case would be taktn for

final hearing after disposal of other Misc. matters ,

Plowover,, when this case was taken up after disposal

of ail the Misc. matters^ nelth-sr the applicant

nor his counsel Shrl K.B.S.Hajan -were present.

Accordingly, this case is being disposed of after

perusing th® rfiaterials and hearing the respondents'

counse 1 Shri M,K.Gupta,

4. Shri Gupta states that the regularisation

of the Said quarter in the applicant No.2«s nam®

is not permissible because the applicant is eligible

only for General Pool Accommoclation while the premises

in question belong to Press Pool, It is o^ll settled

that allotment/regularisation of .^Irtie

^ «©fi«s*acB®d«i^yjg4 can take placed only within the pool

to which the c:3ncftrned Govt, functionary is entitled.

5. Under the circumstances, the relief prayed

for by the applicants cannot be granted and this

application fails and it is accordingly dismissed.

No costs,

6. Interim orders, if any, are hereby vacated.
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